
IN 'nm CEN~RAI.. AOMINIST!lA'l' IVE T RiiiUNAL, 
JOOHPUR .BEK:H, JCDHPUR 

:.O.A. No. S7/2GG1 

R.C. Knarol S/o Sbri l¥k)ti l.alj i, ageli about 41 years 

R/o SUbhagp~a, aiaipur (Rajasthan), 

Presently workinq on the Post of Senior Telephone Office 

Assistant under Accounts Officer (Cash) in the Office of 
Gener•l VJGDager Telepnone, Uriaipur (Rajasthan). 

/ " •• Applic an~ • 
:j_· 

r'- VSRS US 

l4r. s .K. 1'-ialik. Counsel for t ne •PPlicc-mt o 

Mr. s .K. Vyi\s, Counsel for the reu1pontients" 

COMMa 

Hon'ble N.r. Jus.tice O .. P .. Gar•• Vice Chairman. 

Hon'ble Mr. Gopa.i. Simgb, 4,4im. Meni>er. 

ORDER -

, 

Hear• sbri s .K. Malik. learnee counsel for the applicant 

as well i\S Sbri S.K. Vyas appearint for the res_pontients • 

• • 2 •• 



2. ':Che snort question involved in tnis case under section 

19 of the Aaministrative Tribunals Act, 19i5~ is whetner the 

applicant bas been transferred to Ajmer on his own request 

as has been mentioneti in the transfer orcier or in pursu.nc:e 

of tne orGer of the Chief General Manage~ Rajasthan Telecom 

c.ircle, Jai_par &atea 11.10.200,, &.copy of which is placeti 

at Annexure A/12. snri Vyas initially state• that since the 

1.. claim of the apPlicant has been satisfieti :• 'this application q_· , 
_ has becone infructuouso Shri Malik maintaim that since the 

·-c~, 

order of transfer iniicates that the aPplicant has been 

transfer_reti on n is request but not under .ta the incentive 

sc he_;~ ~4\'L~ kv-Lve-$'. c:.c.__ 

3. After havint heard the learnej counsel for the parties, 

we fin• tbat since the Chief General Man&ger Rajasthan Telecom 

Circle, Jaipur has ordered that the transfer of tbe applicant 

be effecte• untiler the incentive scheme, his transfer to 

shall be treatea under the said scneme ani the applicant 

be entitle« to the benefits available under the scheme. 

The a.A. is decided accor•inqly. 

(~f-
{ G opal S ingb ) 

Afim • .Member 
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